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New Delhi, this the 3rd day of October, 2003 

HON 'BLE SHRI SHANKER RAJU, .JUDICIAL MEMBER 

I . 	Smt. Vadhu Kumari 
widow of late Banwari Lal, 
E; -. Binding Assistant, 
Government of India Press, Aiigarh (U.PJ. 

Residential Address 

C/o Shri Ashok Kumar 'Patti-Wale' 
Gali No.1, Near Temple, Niranjan Pun -h 
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Residential Address 

do Shri Ashok Kumar 'Patti-Wale', 
Gal i 1-4o.1, N e a r Temple, Niranjan Fun -  h 
Gwalior Road, Aiigarh (U.P.). 

Applicants 
(By Advocate 	Shni D. N. Sharma) 

Versus 

U n I Orl w 
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(Through:-The Secretary to the Govt. of India) 
Ministry of Urban Development, 
Ni rman Bhawan, New Delhi 

The Director of Printing, - 
Government of India, 
'B' Wing, Nirman Bhawan, 
New Delhi. 

The Manager, 
Government of India Press, 

garh (U.F.). 
Respondents 
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ORDER (ORAL) 

Through the present- OA, rejection of request 

of compassionate appoint.ment vidC order dated 9..2002 

iS assailed. 

2 lic 	N1 app 	O S WidOW 	of 	ate 	Shri 

Banwani 	Lal, who was working as Binding Assistant and 
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two sons and three daughters. Three other daughters 0 are 	marr -ied. 	T h e applicants 	were acc;orded 	t h e 

terminal benefits amounting to Rs.2,76,748/- and 

famil 	sion 	s3l3 e 	h 	fof 	p 	hy pen  
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limited and it has been stated in the order that "Ever 

if 	the request is considered dservcg, hiS case shall 

not mature within a year, as there iS long waiting 

list.. 	The c;onipa ionats appointment committee has 

therefore rejected the request of Shri Ravi Varshney 

for compassionate appointment". Learned counsel of 

the applicant - Shri D.N. Sharma contends that 

keepng in viCW the site of' the family, 

responsbilities and the financial assistance accorded 

to the family o the deceased Govt. 	employee, the 
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equi res reconsi derat ion for compass onate appoi ntrnent 

in the light of the instructions on the subject. of 

compassionate appointment earl ier envisaged a time 

limit of offering such compassionate appointment 

within one year which has now been relaxed by DOP&T GM 

NO. l0• I 	I 3/2002-E.t..t. 	(0) , 	dated 	5 5. 2005 

(Swamysniews July 2003;'. 	This GM states that the 

x 	t 	perso 	e can he keptm 	m 	 ni nam 	under 

consi deration for offerng compassionate appointment 

wi II be three years whereby the wait. ing list has to be 

operative upto the maximum perod of three years for 

r691  v 16w. 



3, 	 app 	ondents even on theI4one   

second cal 1. I proceed to dispose of this OA in terms 

of Rule 16 of the CAT (Procedure) Ruis, 1987. I have 

heard ShIi D.N. 3harma, earned counsei for the 

applicants and perused the material placed on record. 

4. 	tn the reply, the respondents have struck to 
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compassionate a pp ointment wh ch restri cts to avail able 

vacarici es rt that year 

y 	se 	the cnento 	put frth byHang conided 	 o  

the 	learned counsel for the appi icants and he leply 
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the fact that the case has been rejected in view of 

the ceiling of 5% vacancies under the direct 

recruitment quota in a year, in the light of DOP&T's 

OH dated 5.5.2003 whereby the time limit earler laid 

down for consideration in deserv ing cases has been 

extended from one year to three year and person's name 
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compassionate appointment for three years. The 

aforesaid instructions do not specify that the same 
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in the light of the above, CA 15 partly.  

allowed. Impugned order dated 9.9.2002 iS quashed and 

set aside. The respondents are directed to reconsider 

the 	claim of the applicant N o . 21  for compassionate 
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dated 5.5.2003 within thr 	months trom th date 01 

receipt of a copy of this order by passing a dta if 

and spakci ordsr. No costs. 

S~ I ~411 
(SI-IANKER RAJU) 
JUDICIAL MEMBER 

/ r a vi / 

It 


